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HIGH COURT OF JUDICATURE AT ALLAHABAD
APPLICATION U/S528 BNSS No. - 41551 of 2024

Abhishek Chaubey And Another
..... Applicant(s)
Versus
State of U.P. and Another
..... Opposite
Party(s)
Counsdl for Applicant(s) :  Chandra Bhushan Tiwari
Counsel for Opposite Party(s) . GA.

Court No. - 81

HON'BLE MADAN PAL SINGH, J.

1. Sri Ajay Kumar Singh, Advocate has filed vakalatnama on behalf of the
opposite party no. 2, is taken on record.

2. Heard learned counsel for the parties and perused the entire material
available on record.

3. The present application has been filed by the applicantsfor quashing the
charge sheet dated 22.03.2022 and impugned cognizance order dated
12.07.2022 as well as entire criminal proceeding of Case 12084 of 2022
(State Vs. Abhishek and Another) arising out of Case Crime No. 0310 of
2021 under Section 406 |.P.C. Police Station- Haldharpur, District- Mau.

4. Earlier, the matter was referred to the High Court Mediation and
Conciliation Centre, Allahabad by a Coordinate Bench of this Court vide
order dated 04.12.2024.

4. Today on the matter being taken up, learned counsel for the parties submit
that pursuant to the order dated 04.12.2024, both the parties appeared before
the High Court Mediation and Conciliation Centre, Allahabad and both the
parties have entered into settlement agreement before the Mediation Centre
on 24.04.2025. The certified copy of the final agreement settlement dated
24.01.2025 has also been brought on record along with the order-sheet of the
present application.

5. For ready reference, the relevant paragraph no.7 of the final settlement
agreement is quoted as under:

" . g foh 31dae . 2- Yo HHR IURYA el & W= Ig FHSIIdT a5 &, 2- Ua FHR T
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ol SIA] BRTT T IR U&f ATdeeh E. 1 9 Ufdardl &. 2 i 56 TS d hig AU el 8l

@, foh Q1 &l o Heg TTaet Fedtd & 39 fadTe Sl 39 1d W gersn foidn ¢ fob SAragamon
gfdardl €. 2 &1 %. 4,00,000/- (IR @G 0 A7) fSHAUE e o SIRY 3187 el |

7. I8 o STk o &I 31efq . 4,00,000/- (IR G 4G AIF) H G ek 4. 193,
1,00,000/- (T @ 93) 1 4=1fy yfaarel &, 2 ot Teel € el & & @ foradht wifta
gfdaret €.- 2 9 gAfYd ol 8

. Ig o a1 faieh 24.01.2025 Y 31dee &, 1 9 I g=RIST 3120fq %. 3,00,000/- (i
WG U A) & Uk SHUS 3R O, 498142 S fh UWe AeF@ S gT Tl
23.01.2025 & ufaarel 9. 2- Sunil Kumar Singh & =8 et fopam man €, ufdardt . 2 &6t
iy fea ¢ freent wita ufdardt 9. 2 3 gAfSd & 8l

. T foh Q1 wedl & wea T oft 77 gan © fob 28 o =Ty ol T el & Tt &l vl o
Tezr 3Ty . 0310 of 2021 FiE 27T, fJaTe 7 et Teh g & fd 9w =&t &hh|

9. Tg T afe am=ia =amame gt Application U/S 528 BNSS No. 41551 of 2024 # 31eet
TTRd & < df Widarel 9. 2 ol fhdt off deleh & hig MUy el ant 1"

6. In view of the above Settlement Agreement, learned counsel for the
applicants with reference to the statement of both the parties recorded in
settlement agreement that by signing this Agreement the parties hereto state
that they have no further claim against each other with respect to the present
application and al disputes and differences in this regard have been
amicably settled by the parties hereto through the process of
Conciliation/Mediation, the entire proceedings of the aforesaid criminal case
may be quashed by this Court.

7. Learned counsel for the opposite party no. 2 aswell aslearned AGA could
not dispute the above submission made by the learned counsel for the
applicants.

8. This Court is not unmindful of the following judgements of the Apex
Court:

1. B.S. Joshi and othersVs. State of Haryana and Another; (2003)4 SCC
675, 2. Nikhil Merchant Vs. Central Bureau of Investigation; (2008) 9
SCC 677, 3. Manoj Sharma Vs. State and Others; (2008) 16 SCC 1,4.
Gian Singh Vs. State of Punjab; (2012); 10 SCC 303,5. Narindra Singh
and others Vs. State of Punjab; ( 2014) 6 SCC 466, and6. Ramgopal &
Anr.Vs. State of Madhya Pradesh; 2021 L egal Egale (SC) 569.

9. In the aforesaid judgments, the Apex Court has categorically held that
compromise can be made between the parties even in respect of certain
cognizable and non compoundabl e offences.
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10. Considering the facts and circumstances of the case, as noted herein
above, and aso the submissions made by the counsel for the parties, the
court is of the considered opinion that no useful purpose shall be served by
prolonging the proceedings of the above mentioned criminal case as the
parties have aready settled their dispute.

11. Accordingly, the entire proceedings of Case 12084 of 2022 (State Vs.
Abhishek and Another) arising out of Case Crime No. 0310 of 2021 under
Section 406 |I.P.C. Police Station- Haldharpur, District- Mauis, hereby,
guashed.

12. The present application is, accordingly, allowed.

August 5, 2026
Akbar

(Madan Pal Singh,J.)

Digitally signed by :-
MOHAMMAD AKBAR
High Court of Judicature at Allahabad
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